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1/5.11.96 | On a request made by the learned Advocate
i - »
| on behalf of the applicant for time, the case is
. . . v
‘ . adjourned for admission to 20.11.96.
‘ ] ( D. Pu
| SKS |
2./.20.11.96. The learned counsel for the appllcant states
i that he wants to file supplementary petition. Allowed.
; List it after four weeks on 23.12.96 for Admission
L before Sinnle Member Bench .
/FBS/ (V.N, Mehrotra)
i Vice-cha irman
3 /‘23 12, 97 On the request made on behalf of Shri 8.P. Sinha,
| '
+ } .on the grouna of illness, the case is adjourned to
> | ‘ _
- | 30.1.97 for admission., o\l e
l‘ H
- | _
A A \ N
/CéS/ (nnu Saha) ' (v . N Mehrotra)r
- “Member (&) vice-chairman
@x%xﬁkxﬁxi&x : :
4./ 30,.1,97. None apoears for the partles. Llst it on ]0.4 97
! : for hearing on admi<51on.
1 [
yrey (V.N. Mehrotra)
| ' Vice-chairman
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MPS,
7/11.7.1997
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6/30. 5.1997
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Shri B.}K. prasad, counsel for the applicarnt. '
_r .. neard the learned counsel fu

|
ot
[
|

the appl ica' nt

on the questlon of mdmission. Admit. Issuye not ices to

' 19(a) of CPC. Put up on

filed, Put up on 6,8,1597 for filing W/s.

the reSpondents to file their mply with
toddy. Rejoimer; -

thereafter, Requisites to be f iled within aweek,

List on 30,05,1997 before the Regist
complet ion of plpadmgs.

ihg—

(6. R.adige)
Membe r(A)

None .for the parties.

S\

None for the parties, No W/s has wyet been

None for the part:.es. h/s hias not ydt been:
f:.led. Put up on 2. 9, 1997 for filing W/s

( S.Flsinha ) / S
Dy.Registrar I4 '

cha nce,

‘if any, may-

11.7.1997 for f£ilin

Notices wmere

to the respondents -no.l to 3 on 30.3.1997. me@ﬂ

s cogefitted, x of ti i
Wgwue to ejiiflux of time notices

respondents AdeEmed to have been served under

'?r

U scB.84nha )

Dy.Registrar I/

Registrar I/c

in four waeks fror
be filad within two weeks

i .‘-;_r for’
g

. (V.N,Mehiot
vV ice~Cha irmg|

issued
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won the
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as a last
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None for the parties, Written statement
hes not yet been filed though sufficient time
wis given therefor., In the circumsténces, k:t
this @ plicdtion be listed before the Hon‘blk
Bench for direction on 15.9.1997. o

- (V. Srivastava )
Dy.Registxar

5.9.97. . ©  uW/S not filed so far. Four weeks Further time

is allowed for the same. Rejoinder may be filed within

“two wesks thefeafter..List it on 20.11.97 fgr direction.

(V.N. Mehrotra)

Vice=-chairman

11/26.11.97 Dist it on 29,01,1998 for aimcm

(R.Kfﬁégg;;) - ' ' (v.N.Mehrotra)

Member (A) R ' Vice~Chairman

12/29.01,98 W/s not filed so far. Four weeks further

time is al.owed for the same.v Rejoinder, if any,
may be fiééd w1thin two weeks thereafter,
List on 07,04.98 for airect;on.w Q A
M/ .

(V.N.Mehrotra)
Vicp-Chazrman

F

13,/ 7.4.98. ° ° - W/S not filed so far. Four weeks Further time

is allowed for the same. R9301ndar may be filed u1th;n tuo

weeks thereafter. List it on 6.7.98 Fog direction\\\

(v.'qx¥ehfotra)

Vice=chairman



0A-531/06 S )
14/6.7.98 - ‘W.S. not filed Four weeks®' further time 1s
allowed. Rej01nder be flled within three weeks
thereafter, List on 8th Se‘p_tember, 1998 for ;
direction. | o
Y1 W
'¢J>1T'QZ§ — : ‘
o ( L.RK. Prasad ) ( V.N.Mehrotra )
% YMember (A) : : Vice~Chdirman

15./§B;§:98.' W/s not filed so far. Four weeks Further tlme As
B alloved for the same. R8301nder may be flled ulthln thrée“

ueeks thereafter., List it on 3 12.98 FOr dirscti

10N .
7 /eBs/ | (LWR K. Prasad) = - (u N. Mehrotra)
Member (A). :

*Vice-chairman

16./ |3.12.98, Shti G.P.0jha, junior to Shri A.K. Tripathy

- the learned counsel for the respondents stdtes that he_ T 5
, o -

will be filing W/s today. Tha applicant is permltted & fﬁ
Flle rejoinder within four weeks. List it on 29, 1. 9? F@r , :4
: ) direction. =~ = ’ : ‘ PO
6K23Lﬂ— ' o T’_",{zﬁhg%é*:;>
/CBS/L  ©  (LAKSHMAN JRA) " o (L.R.K. PRASAD)
~ o MEMBER (3) ' MEMBER-(A)

"17 / 29.1. 99. ‘None for the parties., Llst it on 9 4.99 for

f difection. L%%&f/

/C8S (LAKS HMAN JHA)
L MEMBER (3J)
4,99 o

ZN Written statement not yet filed, List it

for dlrectlon on 25.-.,9.

(Lakshman  Jha) (L.R.K.Praégﬁy—””//i:;7,

Member(J) - ‘ ~ Member(A)
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Note of Resist.ry . Orders of the Tribunal

OA 531/96

19/25,5.99 It is obser®ed that neither applicant nor
' his Counsel has been appearing in this case for
last few occasion. In that view of the matter
by way of last chance let it be listed for
direction on 21.7.99 . If nooody appears on
behalf of the applicant the case may have to be
dismissed for default. .

- ] ‘ 'ng QQ./

_ AKT v - {(Lakshman Jha) » (L.R.K,Prasad)

: - Member(J) . Member(a)

\‘ : -
20/21,07,99  Since the pleadingsax are complete,

let it be listed for hearing after eight weeks
hence on 23,09, 1999.

w——ifi// _4///”'

i ‘ o | (L.«.K.Prasad) - (s ﬁa:a  .
: L L _ . yan) |
SKI ~ Member(A) | Vice-Chairman \

21
23.9.99 ‘List on 1.11.99 for hearing.
cM ) e "
i . {Lakshman gha) - . (LR «K.Prasad)

Member (J) Member (a)




0A .531/96 “
22/1,11, 1999 © List it for hesring on 31.12,1999, oo
. ( Lakshman Jha ) . - ( L.R.K, Prasad’)
MES, Member (J) ‘Member (a)

23/31.12.99  None for the parties.
List it for hearing on 12,1.2000 .

AKT : (L.JHA) L (L RL.K.PRASAD)
o MEMBER(J) ‘ : MEMBER{A)

e Ve

"6

24/12.1.2000  For want of time, list it for hearing

on 24.2.,2000,

7
: (YL. Hmingliana ) (s.Marayan )
3KS , Member (a) - Vice-Chairman
A}
A~ . PR = e v } ) .
25/24,2,2000 None appears on account of advocates strike,

List it for hearing 6n"25.4,2000,
é‘i’}/—)
( L, Hhingliana ) ' ( S,Narayan )
MiB, Memker (A) Vic e~-Chairman

26./ 25.4.2000.

- For want of time, hearing is adjoirred to 31.5.2000.,

/cBs/ (LeR.K. PRASAD) ) (S. NARAYAN)
e MEMBER (A) VICE~CHAIRMAN
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31.5.2000 - |

' List on 4.8.2000 for hearing.
! CM . N w .o .

(L.R «K.Prasad) - - (S.Narayan)
| Member (a) vice-chairman
32/4, 8. 2000 For wapt of time, 1ist it for hearing
7 ‘on 18,9, 2000 L
| | | '
, ( L. Bningligna ) ( Lsxshmandha )
Member (J)

MBS, -+ Member (A)

As the Court No, II is not avajilable,
list it for hearing on 14,11, 2000,

Y

- o mitgliama ) ( S.Narayan )
MES, "7 . Member (A) S Vice-Chairman

1 . N
34/14.11.2000 . None for the partie s, :
R . -COn:account of reSOiution in the bar
today on the sad demise<of Shri 3, Mukher jee,

advoecate, the case is adjourned to 21.11, 2000.

.. : B , ‘* . y N \. . e e s sy L /
( Lakshmah Jha )

‘r Mmo Memb e’r (J)

“' 3 ¥

35/21,11,2000 : For want of DB, the hearing is adjournead to
| 21.,12,2000,

sk . (L. R. K. Prasad )/M(a)

36/21.12.2000 . As the Court No.2 is not availsble,

list it for hearing on 9.1.2001.
: | SKS ( LTRK. Prasad )/M(A) ( s. Nare{)/v.c.
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T0A -"531/96
' 37./ 9.1.2001.

: For want of time, hearing is adjourned to
13.3.2001,

/cBs/ (L.R<K. PRASAD)/M(A) . . | (5. NARAYAN)/v.C.

3g

1373.2001 ,
CM shri G.rose..counsel for the respondents.
Sy .o T..v oo .. None for .the-applicant. List it.,on.
| 18.4.2001 .for hearing. -
w0 amedmea
M (J) ' | M{a)
39/18,04,2001 ; = None for the parties.

- Let it be listed again on 06,07,2001 for

. . heaxz'in\jg;—l-‘/e?QSZ _ o : o
\ 5 g

skj (L.R.K.Prasad)/m(m , (s.Nazaya,n)/V;C.
- 40/6.7.2001 For want of D.B., list it on 17.8 2001

) v

“for hearlng .

J_.‘-'. 7>>

SKS | ( L.R.K. Prasad )/M(A)



